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TAMIL NADU ACT No, 8 OF' 1971.$! 

[Received the assent of the Governor on the 26th April 1971, 
first published in the Tamil Nadu Government Gaette 
E.xtraordinary on the 26th April 1971 (Vuisakha 6 ,  
1 893).] 

At: Act to provide for the ~.st,~blislzinent of a Universit/ for /he 
d'veZopn2cnt of agrictllt!n.e and f br the furtltr rtmce of the 
advancement of l~~i ir*?~lng nr.nrn~~tion of resmrch iiz 
agriculture and ollieli si?iolce$ in the State of Tamil 
Nadu. 

BE it enacted by the Legis l~ i l r re  of the State of Tamil Nadu 
in the Twenty-second Ycar of the Republic of India as 
~ollows :- 8 

t 

CE-IAPTER I. 

k 
1 PRELIMINARY. 
B 

1. (1) This Act may be called the Tamil Nadu Agrtcul- Short title, ex- 
tural University Act, 1971. t ent,application 

$ . and cornmen@* ment. . .A 

(2) It extends to the whole of the State Tamil Nadu. 

(3) It applies tothe agricultural college:; and insti- 
tutions specified in t h ~  Scheduled 

(4) It shall come into force on such dat: as the Govern- 
ment may, by notification, appoint. 

2. I In this Act, unless ths context otherwise requires,- Definitions, 

(a) " affiliated college" means any college affiliated 
to the University and providing courses of study for ad- 
: mission ,to the examinations for degrees, diplomas or 

other academic distinctions of the University ; 
>, I - --- - 

* o r  Statement of Objects and Reasons, see T.rrnil Nadu 
Government Gczette Extraordinary, dated the 2% h March 1971, 
Part Ibf4ecfian 3, page 11 7. 



(b) " agriculture " means the basic and applied 
sdiences of the soiland water management, crop production 
including production of all garden crops, control of plants. 
pests and diseases, horticulture including fioriculfure, 
animal husbandry including veterinary and dairy science, 
fisheries, forestry iilcluding farm forestry, home science, 
agric tl;,aal engineering and technology, marketing and 
processing of agricultural and animal husbandry products, 
weperation, land use and management and the economic 
and social uplift of the rural people ; 

(c) " appointed oay" means such date as the Govern- 
ment may, by notification, appoint under sub-section (4) of 
section 1 ; 

(d)  " Board " means the Board of Management of 
the University ; 

(e) " college " means any college or institution 
Imparting education or prosecuting research or providing 
extension education, in agriculture ; 

A 

(f) " constituent college " means the Agricultural 
College and Research Institute, Coimbatore and the - *B Agricultural College, Madurai and includes such other , 

college as may be declared by the Board from time to .. 5 

time ; 4 
I 

(g) " corresponding University " means,- 

(i) in relation to the Agricultural College and 
Rasearch Institute, Coimbatore, the University of Madras; 

(ii) in relation to the Agricultural College, Madurai, 
the *Mad~~rai University ; 

(h) " Desm" means the Dean of each colle 
includes the Dean of each Faculty ; 

I j ( I )  " extension education " means the educati 
activities concerned with the training of farmers and h 
makers and other groups serving agriculture in im 
agricultural practices and the darious phases of 
technology related to agriculture and pg 

- -- -1- 
* Any reference to the Madurei l lnivcrsily allltll 1 % ~  

as a reference to ihl: M t i d ~ r ~ l i - K i t t l ~ i i ~ ( ( j  U~liverslly by ~ l f f ~ d  
of section 5 of the Madurai UniVc~~bily lAmencjrtlgn( and fipew 
cia1 Provisions) ~ c t ,  1978 (Tamil Nadu ct 38  of 19710 whjch was deemed to  have corn.: into f b r ~ u  on ihe 2Znd July /q7& 
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production and marketing and includes demonstration to 
carry the new technology and innovation to farms and 
farm homes through the Government Departmerlts of 
Agriculture, Animal Husbandry, Fisheries, Forests and 
the like ; 

(j) "Faculty" means a Faculty of the University ; 
* A  (k) " Government " means the State Government ; 

(I) '' hostel " means a unit of residence for students 
of the University maintained or recognised by i l  either as 
part of, or separate from, n college of ihc University ; 

(m) " prescribed " mcans prescribed by the statutss 
or regulations made under this Act ; 

(n) " regulations " and " statutes " mean rrsnec. 
tively the regulations and statutes made under this A', . 

9 

(0 )  " Schedule " meails the Schedule appended to 
this Act ; 

(p) " State " means the State of Tamil hadu ; 

(q)  *' University " means the Tamil Nadu Agri- 
cultural University established under section 3. 

CHAPTER TI. 
THE UNIVERSITY. 

3. (1)  For the develop~nent of agricuiturc and f o r ~ ~ ~ ~ b l i ~ h ~ ~ ~ ~  
furthering the adva~~cement of learning and prosecution of University. 
of research in agriculture and allied scietlccs, on 2nd 
from the appointed day, there shall be established a 
University by the name Tamil Nadu Agricultnral University. 

(2) The University shall be a body corporate, shall 
have perpetual succession and a common seal and shall 
sue and be sued by the said name. 

(3) The principal seat or the University shall be locatcd 
within the town lifilit:, of ~'r~ilvhatore or in :my place, 
within a radius of twenty-five ki1ometre:i around the town 
limits of Coimbatore. 

4. The objects of the IJnivcrsity shali be- Objects of Uni- 
versity. 

(a) to impart edwation in different branches of 
agriculture uild allied sciences as the University may 
determine ; A 



(b) to further the advancement of learning and 
prosecution of research in agriculture and allied scisnces ; 
and 

(c) to undertake the extension of such sciences to 
b he rural people in co-operation with the concerned. 
Government departments. 

powtro and 5 .  The powers and functions of the University shall be- 
functions of 
Univemt ty. (a) to prc vide for instruction and training in agri- 

culture and allled sciences ; 

(b) to provide for instruction and training in agri- 
culture and dissemination of knowledge in agriculture 
and allied scierlces ; 

(c )  to provide for dissemination of tLe findings of 
research and technical infarmation through extension 
education ; 

(d) to institute degrees, diplomas and the other 
academic distinctions in agrici1.lture and allied sciences ; 

(e) to hold examinations and confer degrees, diplomas 
and other academic distinctions on persons who have- 

(i) pursued a prescribed course of study ; or 

(ii) carried out research in the University un-ler &. 

the prescribed conditions ; 
Cf) to confer honorary degrees or other distinctions 

in the prescribed manner and under the prescribed condi- 
tione ; . 

(p) to provide for lectures and instructions for field 
workers, iuA mers and other persorls not enrolled as regular 
students of the University and to grant certificates to them, 
if necessary ; 

(h) to co-operate with other Universities and 
authorities in such marner and for such purposes as it 
may determine ; 

( i )  to establish and maintain colleges relating to 
agriculture and allied sciences ; 

S, 
(j) to affiliate colleges ti, rf;e University und- +r COD*- 

tions prescribed and to withdraw affiliation from collegas ; 

(k) to establish and maintair laboratories, libraries, J .$ 
&>>$ 

rea+)arch stations and museums for teaching, researchz *$ ex tension education ; d 
k 
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(2) to institute tea~hing~research and extensiorl educa- 
inn posts and to appoint persons to such posts ; 

(m) to create administrative aad othei posts and to 

; (p) to fix, demand and receive such fees and other 
arges as may be prescribed ; 

6. (1) The University s h d ,  subject to the provisions Adlnission to 
f this Act and the statutes, be open to all persons. University. 

f (2) Nothing contained in sub-section (1) shall require E 
f the University,- 
$ 

(a) to admit to any course of study any person who 
ii does not possess the prescribed academic qualification or 

standard ; 

(b) to retain on the rolls of the University any 
student whose academic record is below the rniilirn~lrn 
standard required for the award of a degree, diplorna or 
other academic distinction ; 

(c )  to admit any person or retain any student 
whose conduct is prejudicial to the interests 'of the Univer- 
sity or the rights and privileges of other students and staft'; 
or 

(d) to admit to any course of study students jargcg 
in number than those prescribed. 
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1[(3) Subject to the provisions of sub-section (2), 
the Government may, by order, direct that the University 
shall reserve such percentage of seats for the students 
belonging to the Scheduied Castes, Scheduled Tribes, and 
Backward Classes as may be specilied in such direction 
and where such direction has been givec , the University 
shall make the res2rvation accordingly.] 

Inspection and 7. (1) The Go-iernment shall have the right to cause an 
inquiry. inspection to be made by such person or persons as they 

may direct,- . . 
(a) of the University, its buildings, laboratories, 

libraries, rr uscums, workshops and equipments ; 
(b) of any institution, college or hostel #maintained 

by the University ; 
(c) of the teaching and other work conducted by 

the University or under its auspices ; or 
(d )  of the conduct of any examination held by the 

University. 
(2) The Government shall also have the right to cause = '  

an inquiry to be made by such person or persons as they 
may direct in  respect of any matter connected with the 1 1  
administration or finance of the University. 

(3) The Government shall, in every case, give notice ' 
to the University of their intention to cause an inspection 

. . or inquiry to be made, and the University shall be entitled , . a 

to be represented st suck inspection or inquiry. * 

(4) The Government shall c:ommunicate to ,  the 
University their views with reference to the result 
inspection or inquiry and may, after ascertain 
opinion of the University thereon, actvise the U 
upon the actjon to be taken and fix a time limit for 
such action. 

(5) T1:e Ui~ivsrsil~ aLu:I, wi 
fixed, report to the Governnletlt 
pose? to l e taken on the advice tendered by the G 
ment. - -- --- ---- 

1 This sub-%cr,tion was substituted 
sub-section by section 2 of the ~ a m i  
versity (Am:ndrnent) Act, 197 1, (Tamil 
which was decmed to have &me into 
1971 :- 

"Subject t v  the provisicns of su 
tnent may, by order, direct that th 
ruch percentage of Seats not excee 
total number of sears in ccllrges for 
the scheduled Castes, Scheduled Tribe 

be specified therein, '' 



(6) If the University does not take action within the 
time limit fixed or if the action taken by the University 
is in the opinion of the Government not satisfactory, the 
Government may, after considering any explailation 
offered or representation made by the University, issur 
such direction as they may deem fit and the Universiiy 
shall comply with such direction. 

(7) If the University does not comply with such 
direction within such time as may bc fixed in that behalf 
by the Government, the Govct-nment shall 11ave power 
to appoint any person or body to comply with such dircc- 
tion and make such order as may be necessary for the 
expenses thereof. 

CHAPTER 111. 

8. The University shall colrsist of the following officers, Oficers of 
namely :-- University. 

(1) Chancellor ; 
(2) Pro-Chancellor : 
(3) Vice-Chancellor ; 
(4) Registrar ; 
(5) Comptroller ; 
(6) Dean ; 
(7) Director of Research ; 
(8) Director of Extension Education ; and 
(9) Such other persons as may be declared by the 

statutes to be officers of the University. 
8 

,* 9. (1) The Governor of Tamil Nadu shall be the Char- Chancellor. 
cellor of the 'IJniversity. 

Q 
(2) The Chancellor shall be the head of the University 

and shall, when present, preside at any convocation of the 
University and confer degrees, diplomas or other academic 
distinctions upon persons entitled to receive them. 

(3) No honorary degree or other distinc~ion shall 
be conferred by the University upon any perror withour 
tho approval of the Chancellor. 
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(4) The Chancellor may of his own motion or on 
application car1 for and examine the record of any officer 
or authority of the University in respect of any proceeding 
to satisfy himself as to the regularity of such proceec'ing 
or the correctness, legality or propriety of any decision 
passed or order made therein ; and, if, in any case, it 
appears to the Chancellor that any such decision or order 
should be modified, annulled, reversed or remitted 
for reconsideration, hc may pass orders accordingly : 

Provided that every application to the Chanceilor for 
the exercise of the powers under this section shall be prtp 
ferred within three months from the date on which the 
proceeding, decision or order to which tfic appliation 
relates was communicated to the applicant : 

Provided further that no order prejudicial to any 
person shall be passed unless such person ha5 been given 
2.n opportunity of making his representation. 

(5) ?'he Chancellor shall exercise such other powers 
and perform such other duties as may be conferred or 
imposed on hiln by this Act or the statutes. 

Preanoellor. 10. (1) The 1Mi~ister-in-charge of the portfolio ~f 
Agriculture in the Sta;e shall be the Pro-Cl~ancellor of 
the University. 

(2) When the Chancellor is unable to discharge his 
duties owing to absence, illness or any other cause, the 
Pro-Chancellor shall discharge the duties of the Chancellor 
until the date on which the Chancellor resumes his duties. 

vice-chancel lo^. 11. (1) Every appointment of the Vice-Chancellor' shall 
be made by the Chancellor from out of a panel of three 
names recommended by the conlmittee referred to in sub- 
section (2) and such panel shall not contain the name of 
any member of the said committee. 

(2) For the purpose of sub-section (I), the cornmitt& . 
shall consist of three persons of whom one shall be nominat- 
ed by the Board of Management, one shall be nominated 
by the Academic Council and one shall be nominated bj  ~ 

the Chancellor. 

Provided that the person scphomioated shall not be. 
nleixber of any of the authorities of the University. 

(3) The Vice-Chancellor shall hold office for a term 
of five years from the date on which he enters uponthis 
office and shall be eligible for re-appointmeiit for not modre' ' 

than one successive term : A' cl;\ 
* 
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Provided that- 

(a) the Vice-Chancellor may, by writing under his 
hand addressed to the Chancellor and after ;iving two 
months' notice resign his office ; 

(b) the Vice-Chaocellor may be i-:moved from his 
office by the Chancellor upon a resolution of the Board 

' passed by a majority of the total members of that Board 
and by a majority of not less than two-thirds of the 
members of that Board presegt and voti1:g. 

(4) In the event c)f the occurrence of any vacancy in 
the office of the Vice-Chancellor by reason of his death, 
resignation or removal, or otherwise, the Registrar shall 
act as Vice-Chancellor until the date on which a new Vice- 
Chancellor appointed in accordance with the provisions of 
this Act to fill such vacancy enters upon his office. 

(5) The Vice-Chaccellor shall be a tvhole-time oficer 
of the University and shall be entitled to such et~\oluments, 
allowances and privileges as may be prescribed by the 
statutes. 

Powers and 12. (1) The Vice-Chancellor shall be the principal duties of Vice - 
executive and academic rfficer of the UnIvc~.sity and shall, chancellor. 
in the absence of the Chancellor and Pro-Chancellor, 
preside at the convocation of the University and c d e r  
degrees, diplomas or other acntlemic disti~?.ctions upon per- 
sons entitled to receive them. 

(2) The Vice-Chancrllor shall exercise control over the 
affairs of the University and shall be responsi5le for the due 
maintenance of discipline is1 the University. 

(3) The Vice-Chancellor shall convene ireetings of the 
Board and the Academic Council. 

(4) The Vice-Chancellor shall ensuse the faithful 
observance of the provisions of this Act, the statutes and 
regulations. 

(5) The Vice-Chancellor shall be responsible for the 
presentation of the annual  financial estimates, annual 
accounts and balance sheet of the University to the Board. 

(6) In any emergency, which in the opinion of the Vice- 
Chancellor requires immediate action to bc taken, he shall, 
by order, take such action 7,s he deems ncceFsary and shall 
at the earliest opportut~ity report the action teken to such 
officer or authority or body as would Fave ill tDc 0 ~ d i ~ ~ f r  
gcyrsp dealt with th; ~ : r + l e r  * 
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Plovicled that no such order shall be passed unless the 
person li1,:ely to be affected has been given a reasonabk 
opportunit~ of being heard. 

(7) Any person, agglieved by any order of the Vice- 
Chancellor under sub-section (6), may prefer an appeal to 
the Board within thirty days from the date on which such 
order is communicated to him and the Vice-Chancellor 

- shall give e t ie~t  to the order passed by the Board in such 
appeal. 

(8) The Vice-Chancellor shall be responsible for the 
co-ordination and integration of teaching, research and 
e xtension cdlication. 

(9) The Vice-Chancellor shall exercisa such' other 
powers and pcrforrn such other dutiles as may be prescribed 
by statutes. 

Regist rat. 13. (1) The Registrar shall be ;i whole-time salaried 
officcr of the Univi:rsityznd shall be appointed by the Vice- 
Chancellor with the approval of the Board on such terms 
and conditions as may Lc; picsiribf,d. 

(2) T ~ C  Registrar shall exercise such powers and pet- 
form suclii cl~ltics as may be prescribed. 

14. ( 1) The Comptroller shall be a whole-time salaried 
Comptrol'era officer of tlo Univ~rsity and shall 5e appointed by the 

Vice-Cl~anc~~llur with the approval of the Board on such 
terms and cvttditions as may be prescribed. 

(2) The Comptroller shgll advise the University in 
regard to its financial policy. 

(3) Thc Comptroller shall be responsible to the Vim- 
Chancellor Tor all accounting matters of the University 
includi:~~ thc preparation and presefitation of the annual 
financis1 jstimates, annual accounts and balance sheet. 

(4) The Comptroller shall- 
(a) ensure that no expenditure not authorised in tha 

annual finailcia1 estimate*~~ approved by the Board 
is incurred by the University ; and 

(b) disdlow any expenditure unwarranted by the 
terms o f any statute or for which provision i s  required to ky 

by a sta tute but has not been so l p a d ~ ,  
. .  . +  
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15. (1) E ~ c h  college slrall have a Deiu who shall be a Dean. 
whole -time salarjed officcr of the University and shall he 
appointed by the Vicc-Ciianc~llor with the approval of the 
Boald on such terills and conditions as may bt. prcscri b~c!. 

(2) Thc Dcczil shall be ~osponsible to the j'icc-Chan- 
cellor for all ma ttor t c;ufice:.ning his c01l~"gc. 

(3) The &an sl~all exercise such pouer s and pcr fo~  m 
such duties as may be orescribed. 

16. (1) The Director of Research arzd i.l.1~ Director of Director 
Extension Educatioi~ sha.11 be whole-timc salaried officers 
of the University anc~ shall be appointed. by the Vice- 
Chancellor with the approval of the Board slibject to such 
terms and conditions as may be prescribed. 

(2) The Director of Rcsearch shall be responsible fcr 
the proper functioning of the research stations and shall 
eo-ordinate research work in co-operation with the Dean 
and other officers and shall exercise such powers and per- 

. . form such duties as may be prescribed. 

(3) The Director of Extension Education sna.11 be 
responsible for t l ~ e  pla.l~niilg and execution of programn~es 
of extension work based on the resultsofresearcli and work 
in co-operation with the Dean and o t h ~ s  officcrs and shall 
excrcisc'such powcrs and jxrf'orm such duties a.s may be 
prescribed. 

f 3 
p CHAPTER IV. 

7 * 
L . 17. The authwities of thc University slla.11 be the Board Au!hotit.ies of 

of Management, the Acadexi~ic Council, the Board of Unlvers~ ty. 

i Studies of each Faculty and such other bodies of the 
f- University as may be dec1a.red by the statutes to be authori- 
L' + ties of the University. t 
k 

1 18. (1) The Chancellor shall, as  scon a c may be , after C-ocstitution ~f 
the first Vice-chancellor is appoint-d uljd-r section 45, Board of b 

c f ~ ~ ~ s t i t ~ t e  a Board of  M: 1iaga11?c11t, F'apaggmon!. 

Ir 
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(2) The Board Shall consist of the fdllowing Wmbers, 
namely :- 

Ckss I- EX-o fJiCi0. 

Vice-chancellor ; 

(b) Secret~ry to Government, Agriculture Depart- 
ment ; 

( c )  Secretary to Government, Finance Department ; 
(4 Director of Agriculture ; 

(e) Director of Animal Husbandry ; 

(f) Director of Fisl~erjcs ; 

(g) Chief Conservator of Forests ; and 

(h) Registrar. 

Chss rL--Other Members. 

(a) 0 ne agricultura 1 scientist having specia 
or practical experience in agricultural res 
and extension educaticn nominated by the 

'(b) one crop far mcr nominated by the Chancellor ; 

(c) one livestock faxmer nominated by 
Chancellor ; 

- (d) one representative of the ago-industries nom 
nated by the Chancellor ; 

(e) one woman social worker nominsted by the J5!4 
Chatlcpllor ; .. - -, 8 *...$ . 

(f) one educatipnist nominated by the Chanoellq 

(g) one nominee of the Indian Council cif Agr 
pultural Research ; and 

(h) one member elected by the member 
lative Assefi~bly of the State of Tamil Nadu 
themselves, and one m h ~ b e r  elected by the me 
of the Legi&itive Cou~cil  o f  that State from amorig t 
selves : 

Provided that no member so elected shall tx, disqkli 
for baing a member oi the Lc~islarivo As~cubly or of 
Legislati~e Council. 
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! (3 )  The Vice-chancellor shall be the ex-oflicio Chair - 
of, and the Registrar shall be the ex-oflicio Secretary 

: (4)~ThetermofofficeofthemembersoftheBoard,other .- . 
idan thiiex-oflicio members, shall be three years and such 
members shall be eligible for re-appointment for not morc 
than one spcqssive term. 
i 

( 5 )  No officer or employee of the Univez sity, other 
than the Vice-Chancellor and the Registrar, shall bc cligibl~ 
to btt a member of the Board. 

(6) The members of the Board shall not be enritlcd to 
receive any ramuneration from the University except such 
daily and travelling allowances as may be prescribed. 

(7) The Chancellor may, after giving a reasonable 
opportunity of being hoard,rcmoveany member of t\eBoard 
Other thanan ex-oafcio member from oftice,if such member 
in thc opinion of the Chancellor, is incapable of acting 
as a member or has abused his position as a mernbar so as to 
render his continuance as such member detrimental to the 
interest of' the University. 

19. The powers and duties of the Board shall bd-- ' power a and 
duties of 

(a) to consider and review the financial requirements ~~~~d~ 
andapprove the- annual financial estimates of the Tlniver 
sity ; 

(b) to provido for the administration of :my funds 
placed at the disposal of t l ~ c  U~~ivcristy for thr: p trposos 
~rltended ; 
; .̂. 

(c) to arrange for the i r ~ \ v a , ~ . . ~ i ~ t  3.nd withdrawal 
of hnds of the University ; 

(4 to borrow money for capital improvements and 
to make suitable arrangcrncnts for its repayment ; 

. (e) toacquire, hold and dispose ofproper~~on bAalf 
'of- the University ; , 

(f) to determine the form, provide for the custody, 
and regulate the use, of the common seal of the University ; 

) ,  

(8) to appoint such committees, either standing or 
temporary, as it may consider necessary and specify the 
terms of reference thereof subject to the provisions of tbir 
\ , ;<mil .  the statutes ; I ' r  * &  .I a - m . + 

.! ':' 8 , , I \  ' t 
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(h) to determine and regulate :%I1 q~mstions :of poliv 
relating to the Univerrity in accordr4nce withb t b a  pf6- 
visions of this Act and the statutm ; ? '  . 

. a  + 

(i) to make financiel provisio~. for the instrnbtion, 
teaching, rescar ch, advancement and di~seminati'rin ;@f 
knowludgc in such~1)ranchcs of learninq find courses'&fst~~d$ 

s may be determined by the Academic Council ; ' tai i  + *  L ' ?  ' 

(j) to i ~ r ~ i i d c  foi< the establishment and rnoinieliancq 
of colleges, hostels, laboratories, e qperimcntal fkps and 
other f'q,cilities necessary for carrying out the purposes of 
this Act ; : r 

' .  ' . 
1 " 

(k) to provide for 'the institution and conferlnknt'of 
degrees, diplomas and other academic distinctions ; 

(I) to provide for the institution, maintenan& 
I and a w:!rd of scholarships, fellowships, studentships, 

mec!als, prizes and the like ; 

(rn) to ace-pt trust, bequest, donation and transfer 
of any movable or immovable property on behalf of t b  

. University ; * 

8 .  
' > 

(n) to enterinto contract on behalf of University.; $ 

-r* 

and 

i s  

(o) to exercise such other powers and pciform; .such 
other duties not inconsistent with the provisions of this Act 
Q the statutes as may be necessary for carrying out thebur- 
poses of this Act. s t  t 

1 Meetings of 
Boatd. 20. (1) The Board shall meet at such tims and places: 

1 and shall, subject to the provisions of sub-sections(2) and 
(3), observe such rules of procedure in regard- $0 Prans- 
action of business at its meetings including the quorum ay 1 

meetings as may be prescribed : 
& 

Provided that the Board sh$ll meet at least o 
every. three months. ;, 

, . 
" ' r 

' (2) The vice-~hanhllor or in 
member chosen by the m e m k  s prese 
a meeting of the Board. 

n 

. * 



' ' 
4$,'13 : < ? f ' + /  * 

(3) All questions at any meeting of the Bonzd shall be 
decided bya'majurityofthe vat-softhe members present 

lap6votingaqd in thogase of an equality of votcs, the Vice- 
)%hancellor or the member presiding, as the case may be, 
'shall have and exercise a second or casting vote. * 

h - 7r31(j '" ,I ;  : ' 8  >.','-;' 

. yt * J  (41, (P): Board nay, for purposes of consultation, 
' ~nvitc any p&on having special knowledge or practical 
. experience on any subject under consideration to attend 
q$y ld~t ing . s  S~lch person may speak in) and otherwise 
take part in, the proceedings of such meeting bu t shall not 
be entitled to* vote. 

'perigi so invited shall bierititlad to w c ? ~  daily 
'altowances as are admissible to any member 

0 ' 

21. Academic Council shall be the academic autho- Academic 
rity of the University and shall, subject to the provisions Council. 

'biftliis A& and the statutes, have the control and general 
caching and examination in the University 
sible for the maintenance of the standards 

i 2  Academic Council shall caonsist of the Constitution o f 
f*ll&jng members, nadlely :- Academic 
+ ,  ' .  Council. 

(4 vie-Chancellor ; t ,  

(b) &cretary to Government, A g r i ~ l t ~ r e  Dcpastment t 
(~1 Dean of each College ; 

t 

(d)' Dean of each Faculty ; 

. ,  (e) Director of Research ; 
7 P 

, (f) Director of Extension Educatilen ; 
" ; < .  

(g) Six members frorn amongst the Heads of De~n-t- 
- ~ b ~ ~ 6 . , t o  be nominated by the Vice-Chancellor OD 

mhtional, basis ; 
(h) Three persons having special knowledge or practi- 

cal expcriefi~: irl difiercnt ~spectsof agii~ultureto be 
by the Vicc-Chancellor ; and 

( i )  Registsar. 

$; : rt(2$.f The , ~ice-Chan%llor shall be the ex-olf"icZo Chair- 
man of.; and the Registrar shall be the ex-officio Semetarl 
to, t& ~cadcmic' Council. 



(3) The term of office of the members specified 
(g) and ({I)  of sub-section (1) shall be' three yeais. 

Powers and 23. The powers and duties of the 
dutieg of Acadc- shall be- 
mic Council. 

I 
! 

(ii) the courses of study 1 
. I  P., 

$ a  .. and other acadedr: distinctions; 
..! 6.: ,; I-) '" 

(iii) the conduct of exa 
and promotion of standards 

, 4.B- 
4;. , 

(d) to advise the ~ o a r d  on' 
, t %.a ,"It . :t A including rho coptrol l f r - a  and ma 

I i 
i t 

(e) to make recommea 
institution of Professorship, 
fessorship and other teachi 
research and extension edu 
duties thereof : L 

( f )  to formulate, modify or revise schemesfor t 
constitution or reconstitution of departments of twchjn 
research and extension education, ; 

L 
(g) to snake recc~r;,c;;C;;ioa to the Board ragar 

post-gradual e teaching, research and * extension 
cation ; d 

(h) to make recommendation to the Board regs 
the qualifications to b prescribed for teaching and eae 
sion staff in the University ; 

I ) 

(i) to make recommendat ion to the Board for the 
confer men t of honorary degrees or other disti:lo(ions ; 
n ~ i d  ,, , 

(j) to t xerci s e 
duties as may 

& 
such other power 
be prescribed by 

IS and perform ~ u c h  
the statutes, 
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'a. (1) The University shall include Faculties of Agri- ~ a ~ u i t i e ~  . 
culture, Basic Science, Agricultura l Enqneering, Ailiina 1 
Science, Home Science, Forcstr y, Rsheries aild such 
other Faculties as may be prescribed by the statutes. 
* .  
' (2)EachEacultyshallhavea Deailwho shallbe a '  

; appointed in such manner as may be prescribed. 
,Y J 1  A ,  

& E, : 
ffld (3) Each Paculty shall comprise such departments 
if teaching with such assignment of subjects of study as 
m a y  be prescribed and each department shall hr-ve a 1 wd who shall be responsible to the Dean for the Lr ope$ 

. organisation and working of that department. 

(4) There shall be a Board of Studies for each 
lty, the constitution and functions of which sllall b,: 

such as may be prescribed. 

(5) The constitutio~l and functions of the Faculties 
shall in all other respects l7e such as may be prescribed : 

Provided that not less than three-fourths of the total 
mber of members of every Faculty shall be members of 

Academic Council. r 

25. All the authorities of the University shall have power Constitution of 
committees and nstitute or reconstitute committees and to delegate delegatiar of 

m such of their powers as they deem fit; such corn- powers. 
0 shall, save as otherwise provided, consist of members 

the author~ty concerned and of such other persons, if 
y, as the authority i n  each case, may think fit. 

CHAPTER V, 

Research and Externion Educatidn 
Orga~isations. 

\ 

; :26. (1)Subject to the provisions of this Act and the Agricultutr, , statutes, the University shall establish an Agricultural otgs. 
Research Organisation for doing basic research on pro- nisation. 
bftmh primarily relating to agriculture-and allied sciences 

Qbr the purpose of aiding the development of agriculture 
for this purpose, establish as many agricultural " r&search stations as may be necessary in co-operation with 

tb department of Agriculture and the research stations 
under the control of the Government. 



(2) 'rhe Agricultural Research Organisation shall5 be 
developed under the guidance of the Director ,of ~Rqs~rch. 

: i ' .;> 

Agricu-l Ha- 27. (1) subject to. the provisions of this ~ c t  ..and. tbp. 
tension Bduca- statutes, . the University shall &stablish'* an. ~gricult~kal  
tl*n Ormls* Extension Educati~n Organisat-ion which . shall, make * 

t ion. available the information obtained on the basis ,of .resear&: 
to students, extension workers and agriculturisss and shall 
oonduct demonstration and training programmq , for the 
benefit of such persons in co-operation. with .the co.nceme;di 
Government departments. . A . I  1 . . %  ~ , r t l  

I 
, I  8 r ,,.1 

(2) The ~ n i v k r s i t ~  shall undertake. such agricultur$l. 
extension education activities as are necessary- 

% . ( * & $  ! "  ? 

(a) to inform and demonstrate ta the agtic&uiatq j 
the findings and developments of agricultural9 remqra 
on improved practices essential to uplift thk conditions 
of rural liking ; a, 

1 i " 
. 

(6) to inrre&k agricultural prodiction' with spiciil 
emphasis on food production and utilisation;. and 

General Fund. 

(c) to multiply nucleus seeds of improved, va 
evolved or introduced by the AgricultuiP 'Res 
Organisation. 

(3) The Agricul$ural Extension Educ 
- s 8  tion shall be developed under the guidance 

of Extension Education. 
I s . S F .  

CHAPTER VI. 

FUNDS AND ACCQWS. 

28. (1) ' rhe University shall have . a : Gener 
which sh:~ll be credited- . % 

(a) its income from f v ,  end 
.donations and gifts; if any; . . 

i ? .  
t 

? 4 .  ' I ,  

(b) any co~tributiog or gra 
Government, any State eovernme 
@an& 'Qmmission or like authority,: an 
or ;i.b'Y'cd~p~gtion owned or controlletj by, 

a , ;  ,'- - 
aid' I +  8 I c , , ~  , , 

(c) other $ceip&. , .  



I 
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(2) The moneys in1 the General. Fund shall be invested 
in the securities specified in c1;luses (a) to (d)  of sectica 
20 of the Indian Trusts Act, 1882 (Central Act I1 of 1882). 

I .  

; *  (3). The University shall furnish such statements, 
accounts, reports and other particulars relating to any 
grant made by the Government and its utilisation, as the 
Government may require. 

$5 29. The University may have such other funds as may Other funds. 
be prescribed by the statutes. 
' 

30. The funds and all moneys of the University shall Management of 
:be managed in such manner as may be prescribed. funds, 

31. The Government shall, every year make -qn-Grants* 
$lapsable lump sum grants to the University as follows :- 

(a) a grant not less than the net expenditure incurred 
in the year in respect of the activities of the institutions of 
,agriculture and allied sciences and such other Government 
departments relating to agriculture and allied sciences as 
are transferred to the University ; 

(b) a grant not less than the estinlated expenditure od 
pay and allowances of the staff, contingencies, supplies 
aad secvices of the University ; 

(c)  a grant to meet such additional items of expendid 
ture, tncurring and non-recurring, as the Government 
may deem necessary for the proper functioning of tha 
,gUniversity. 

32. (1) The Board shall appoint a Finance Committee pinatice 
consisting of the followiilg members, namely :- . Committee. 

I f  (a) Vice-Chancellor ; 
(b) Secretai y td G ~-~e-r-r-nt, Agriculture Depart- 

ment ; 
(i 

i 

. , ' (c)  Secretary to Government, Finance Department; 

(d) One member choscn by the Board from amongst 

5, d its, non-official meml~ers ; and 
/ (e) Comptroller. 
$19: 

-is 
+* 

(2) The Comptroller shall be the ex-offich Se~retae  

& , the Finance Committee. 
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' .  , 
(3) Fikn& Committee shd i- * I t ,  ; . ' ; 

, * I 

, - . ! . , ' 1  

hi 'ax amine the annual account 
financial .estimates of. the University and advis 
thereon ; i r r f  .. , I 

t , , 

(b) review tbe financial position 

I 
.. fromtjmeto time: , 7 v  * $ *. 

(c) mzkc recommendation to the Board on every 
proposal involving expenditure for which no provision 

been made in the+annual financial estimates or which 
' ' involves expenditure in excess of the amount provided 
. for in the annual financial estimates ; and 

' 5 '  

(d) make r~omthc;lhJc~t;~.n to the Board on all 
matters relating to the finances of the University. 

A nnual . 33. (1) 3'he annual accounts prepared by the Compt. 
aocounts. roller shall be submitted to such examination and audit 

as the Govrrm?~ent may direct and a copy of the annual 
ilwounts and audit Feporr shall be submitted to the 
Govcrnmenr. 

> .  8 , t  

(2) The Universi~y shall settle otijections kaiscd in 
the au.jit and carry out such instructions as may be issued 
by the Governlnent on the audit report. 

(3) The Government shall cause the annual accounts 
and the audit report to be laid before both Houses of 
Legislature toge tber with their comments. 

(4) The Comptroller shall, before such date as may 
be prescribed by the statutes, prepare the annual financial 
estimates for the ensuing year. 

- 7  9 .  * \ 

. :r 
(5) l'he annual accounts and the annua1 financial 

estimates prepared by the C~fnntroller shall be placed 
, before the Board together with the remarks of the Finance 

C o m m i e  for ;ip?roval at its annual meeting and the 
Board may pass resolgtion with reference thereto ' add 
communicate t5a sane to the Comptroller who shall 
take action in accordanc~: therewith. 



'CHAPTER VII. 

C O ~ I T I O ~  4s OF SERVICE. 
. , 
; 34.. . (1) The University shall institute for the benefit Peasion, 
of its officers, teachers and other employees such pension, m t y *  stc* 

+giatuityj insurance and provident fu'nd as it may deem 
fit, in such manner and subject *to such conditions as may 
be prescribed. 

, 1 . .  3 1 .  

(2) Whew the University has so instituted a provi- 
dent fund under sub-section (11, the Government may 
declare that the p,rovisions of the Provident Funds Act, 
'1925' (Central Act 'XIX of 1925), shall apply to such 
fund as if the University were .a local authority and the 
:fund a Government provident fund. 

I .  

(3) 'The University may, in consultation with the 
Finance Committee, invest the provident fund amount 
i n  such .manner as it may determine. . 

. I . 1  . '  . 1 , 

Rxplanation.--For the purposes of this section and 
sections 35, * 38 and 47, the word ' - t c  officer " shall not 
include the Chancellor, the Pro-Chancellor arid the Vice- 
Chancellor of the Unive:rsity. 

'35. ~ u b h c t  to the provisions of this Act, the appoint- Conditions a. 
.mat ,  procedure for selection, pay and allowances and service. 
other conditions of service of officers, teachers and other 
employees of the University shall be as prescribed. 

CHAPTER VIII. 

STATUTES AND REGULATIONS. 

36. Subject to the provisions of this Act? the statutesstat~tea 
may provide for all or any of the fol!ow~ng matters, 
namely :- 

(a) the conditions under which the research in the 
University may be carried on; , 

(b) the manner in which and the conditions under I .  

'which the honorary degrees and other distinctions may 
be conferred ; 
, (c) the fixation, payment And receipt of fees and other 
c basgee ; 
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(d) the prescription of academic qualification and 
standard for admission to the University ; 

' .? i 

(e) the terms a d  conditions subject to which the 
Registrar ma1 be appointed and his powers >and, duties ( 

4 

. (f) the terms and conditions subject to kbieh' the 
Comptroller may be appointed I;, , I 

(g) the terms and conditions subject to which' the 
Dean of each college-may be appointed and his6 powers 
and duties ; , , t t  : . ( I C  , 

I 

' 

(h) the terms and,, conditions : subject . tof &ch ithe 
Wector of Research; and the Director of Extension 
Education may be app&nted and thei~. powers and duties# 

(J) the daily and travelling allowances to . bg \ paid 
i4' the members of, the' Boqd ; 
7 . , r  ' $ .  . . I ,  

' ,  ) s': :4 ? 

({) the issignmeht ' ' of subjects of study f i r  each 
,F~cu I *  ty ; 

J * *  r ,  * , $  

1 + (k) the constitution: and functions of' the Board' of 
-Studies# of each Faculty '; I&  

I 
*t * "  . t 

' ? > '  . t .  { r  . 

( I )  the constitution and functions of ~acit ies;  
. , , I  * > a <  

I ' I  i '  I .  6rs j . ,  : .. t 

a I ,  ! , %  (4 the manner in $which the. bean of. oach ~ a c i l t ~  
may, be appolrited ; f t  I . l 8  > A  ., . j l  *.. t 

+ . ,:. ' 

' ' in) the establhhment ahd mahagemeht of the funds 
and moneys of the University ; 

7 ,  

(0) the manner of publication of the accounts audited ; 

( p )  the period for which and the manner in which 
, i a44t> !o*  ' 

,the instruction, teaching, training aa l  holding, examjna. 
I '"dons shall be condu~ted~for the students ,of the c o l l e g ~  

specified in section 40' ; and . . - . . ,,* 

(q) any other matter which i s  required to be or may 
be prescribed by th.e statutes. # ,  

a \  ? 

Statutes how 37. (1) The Bcard may frorn*ime to time make statute8 
made, and amend or repeal the statutes in the manner % herekafier . . + 

-provided in this section: -,,, i *  

* a 
l .  

(2) The Academic Council may propose to thc8Board 
the draft of any statute to be passed by the Board.an& 
such draft shall be considered by the Board at its next 
meeting : 

,# -*?W-ICIC - c. - 
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. ProviW thct the Ac2& mic Councilshall not propose 
any amzndm,:nr r 0 any s iz r i i t~  -& s - L : ~  T; vir-523 

or con~titurion of any authority of the University untl\ 
such authority has been givcn an opportunity oigxpressing 
its opinicn upon the proposal si7a any opil~ion so expressed 
$ha lk~e  cqnsidercd .. ? . :  by the Boarc].. , 

. . (3) Thd Board ,ma> consider the drafbprop-~scd by the 
Academic Councii undei sub-section (2) and may either 
pass the draft statute or rejcct or return with or without 
amendments to the Academic Council for rcconside- 
ration. 

I (4) (a) Any mcmbtr of the Board may propose to the 
Board tile draft of a statute and the Board may either 
ampt  or rcjcct the draft, if it relatcs to a lnaiicr not falling 
within thz purview of the Acadcmic Council. 

(b) In cast such draft relates t o  mr:urr within the 
purdew of t b  Academic Council, the Board shall refer 
it for consideration to the Academic. Council, which may, 
after following, the proctduie laid down in tl-e proviso 
to sub-section (2), eithir report to tpe Bcard'tbat it do@ , * .  I 

ppt appiov- the draii or CA>=-.~' the draft to .he Board . I ,  

in, such, form as tl-~;: Academic Couilcil xilay approve 1 ' 

and tho Board may eithtr psss with or without anlend- 
qeqts or rcj-ct the draft. 

38. (1) Subject to the p~~ovisions of t$is Act and tho Regulations, 
statutes; the authotitics of the Univcrsil y may make 
pagulationS to provido for all or any of the following 
matters, namely:-- 

, c >  (a) thc manner in which and.the conditions subject 
tg ; wkehf the ,pensiop, gratuity, insurancr and ' provident 
fun&,say be instituted for .the ' benefit of the officeis, 
t e a k s  &d other employees I of I + .  the University.; I c 

(h) the appoint meni , proctdurc for select ion, pay 
and allowancesiand othcr conditicjns of strvice of officers, 
teachers and othcr employees of the Univrrsit~; 

I ' 

giving of notice ib. the inembers of any 
of the University, ihe.'da~es of the m;.ttinPi 

and the business to b: transiicted at ihc mettings and fcr 
keeping,a record of the procecdin$s (4 thc mc~tings; 

(d) the: procecl~trc to bc observed at he mcitingb 
:hd the of members rcqpired , .. to form .he quoru& 
?"d, 1 :  .'I * ,  



,. (c) any other &lei ~ ~ G c ; I  is required to be or may 
be prescribed by regulations. I . z  ,: 

\ 9 '2 L ,! : 

(2) ']:he ~.cademio ~ohnci l  may, subject to the 
of the statutes, make regulations providing for the courses 
of study, system of examinations and award of deghes, 
diplomas and otter academic distinctions of the Univqity, 
after receiving rhe drafts of the same from the Board of 
Studies concerned. 

(3) The Board m a y  issue such direction as it m a y  
think fit to the ooncerned auth0ri.t~ to amend any regulation. 

CHAPTER IX, 

Transf'et to 39. (1) 'Notwithstanding anything coutained ' in any 
certain ~oileges other Act relating to the establishment of a University in 
and instltutlons the State or the statutes, ordinances, regulations and ordcta 
to uniVrmit~* mado thereunder, on and .from the appointed 4day, the 

Agritultur(~1 College and Research Institute, Cuimboltore 
auu the Agricultural College, Madurrii,shall be disaflliliated 
from the corresponding University to which they were 
affiliated on the date immediately preceding such day, 
transferred t 0, and maintained by, the University as its 
constituent ~olleges.. 

(2) On and f r ~ m  the appointed day, the control and 
management of the colleges specified in sub-section (1) 
and all prope~ties, assets and liabilities of the Governent 
in relation thereto vhahall stand transferred to, and vest in, 
the University. 

(3) The Government may, at any time after t 
appointed day, transfer to the University th? control *an 
management of any of their ~olleges on such, terms an 
conditions as they deem proper. 

P (4) Not withstanding anything contained in an 
Act dating to the establishment of a University 
State or the statt tra, ordinances, regulations and 
made thereunder, on and, from the date to be notified 
the Government, the colleds or institutions referred 
in subseotion (3) shall tm disamiated from thp. Univers 

9 
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to which they w:re affiliated on the date immediately 
preceding the notificd date and shell be d ~ w e d  to be 
colleges or institutions affiliated to the University and the 
provisions of this Act shall, as far as may be, apply 
aocor dingly. 

90. Notwithstanding anything contained in this Act, Special provi. 
tb' statutes or regulations, every student of  a college sions for 
specified in sub-section (I) of section 39 who imcdiately "udents. 
before the appointed day was studying in any college in th: 
'corresponding Universi1.y or was eligide fbi any examination 
in the corre~ponding University shall be ptrmitted to 
complete his course of stud3 or be admit1 ed to the examina- 
tion in the Tamil Nadv Agricultural Universitj and the 
Tamil Nadu Agricu ltura 1 Univertiit y shall make arrange- 
ments- .+ 

(a) for the instruction, teaching, training and 
holding examination for such studem for such period 
and in Y U C ~  manner 8s may be deterininec' by the Chancellor, 
in accofdance with the course of study in the corresponding 
.University ; and 

(b) for the conferment of the ocrrespondiag degree, 
diploma or other academic distinction of the University 
upon the qua1ifi:d student on the result of such exami- 
nation. 

41. On and from the appointed day, no new college New cotlegc to 
imparting education in agriculture and allied s,:-noes constituent 

or affiliated shall be established except as a constituent or affiliated collcpe. 
oollege of the University. 

42. (1) (a) As soon as may be, after thz appointed day, mzwferof 
.the Government may after consulting the Vice-Chancellor =$; ;kph 
direct by general or special order that such of the ym, 
employees of the Government as are specified in such 
order shall stand allotted to serve in connection with the 
affairs of the Univzsity with effect from such dato as may 
be specified in such order : 

I 

Provided that no such order shall be i~sued in rcspcct 
of any such employee without his consent for such allot- 
ment, 

(b) On and from the date specified in the order 
under dauss (a), the persons specified in scch order shall 
becorn emplopes of the University and, shall &as: to be 
employws of the Government. 
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:,.i . (2) ' Every person . t e f ~ d  to in sub-~eotion , (1) shall 

,hold qfficp under the ;Upiveqsit y ;by aq: same .fpnklre,a\ [tbk 
remunqraticn a@ :upon thc saqe te~plq and ,i,cpgdi- 

tions and wi>:h th3 same rights and privil6ges a s  t.0, .pensi$'n 
or gratuity, if any, and other matters a.s ha'vii'ould hive 
h ~ l d  the same on the &tl: ': ~peeified?itr:: thet'~orrl&? .uader . j&$q !*fi ,i : . ~ i t t  - 

:r 11 A (. u;. x i a u  se ((I) of' sub-seciioq*Ql), a.i ittbisr Act bad. not bsen 
9assed. a t, f ,  6 e  I \  .! i . . ., % +  I . r:e:J1"fz r L 
, , I ?  i s  

,.A s . I  * s + I ~ P . J : J ~  ; , : :) : y ! i . j 4 ; T l ;  ,: *Li'$3i1 
I 

f;~.i43.:The sums at th'ekcjeditofth6 pro~ident fund tlcCounts 
of thc employees ti.fdn& 4.o Tin sub-section (1) of dotion 
-4 as on the date .spi(c&ea!in*tb brder under olausei (a) 
- df the said .s~kSeatioll'lf k)'"shaPI1*bc4 tsansferrd .+to J& 
.university by the G~vernment and* the liability in 6pj"c"t 
of the said provident fund accounts shall be the liability 
: ~ f t h e  Univesity, . A , " +  t ,  I 

. 'i. 
I .  

Payment of ' 44. (1 )  he oorresmiqg ; ~nivkrSiiy shall, out ,bf $6 
certain f;nds as on .the appoipte(l day, pay. to the ,'Universi~ y 
moneys by such amount as the Gowrnnient may, in cqnsultatipn 
mmmponding with the Qrresponding .University, spflcify. 
University. . a .  . .  

(2) The amount paya,!$e under iub-seotion (1) &h 
be'in addition to ths amoantsbtransferrec! under section 4$. 

8 .  4 ,  

, h ' ' 4  4.v .j;3;:t, .-%?, . I 

~ppeintziibiitl:' t145.1 Notwithstanding anfthing contained' in subsebttion 
of first!Wwi.$. (1)' of :section 11,  withidlx*months fnarnitbe. + appointed< 

t 1 ' ' 1  

e 'a< day , th;t first Vice-Cha'ncellor: shall be *appointed bythe 
ChBnc.,?llor oh a salary to be fixed by him: fcr a period not 
edo&diag five- years and *onf such otlier conditions a-6 ,he 

, 1 1  , '  &Edks : fit. I , 
r . -0; 

Appiut*ent 46. Not vyj.{hst n nding . anything contained in sub-se7ction of first 
Registrar. (1) of scc$cin 13, withiri.thre& months frorri th: appointed 

day, ihe.first Registrar sha1l'be'appoilit~d:by t h t  Gov:*' 
L ii'l m:nt ona salaryto b.: fixed bytl~cm for a pcrim? not ex- 

@#bg three p a r s  and o n  @h other cbndidons as 
t ;thidk ' fit. ', 3 I) . ; . I  . . c r2 , a  
::7',,,:. ,! . . I ,  . , : :  , ,  * 

' * '! ,*' 
Appoint*ent 47. Notwithstanding anythirfg cdntiina in thib !&t; of first 
University the first Vie-Chauoellor shall have p0w.r to appoint 
staff. o8k:rs and employegs of  thz UnivdrEity ag my 

k newwary subj3ct to thc mttion of the Govetant. 
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, + 
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ia;, 
$8.- *. (1) I.. sbdl b-, the dvty of th- firit VIR-Ch-niell~r Pcwen  of f h t  

1- 1- arrangernenrs f 9 ~  oonstituting the surbritics 
nivzr~ity specified in section 17 within six months 
Epp~intcd day or s a ~ b  longer period not exceding 

i ¶ i t s  t h ~  C n v m n . ~ n f  rrlsv,b notficaticn . Z . + ~ O W ,  

(3) Tltn nutboriticr, con~~liti~tcct under sub-section (1) 
]]toclmmncnc~ to cxcroir;~: ll\l;il. f i r  nct ior.8 on sti,ch (In1 e 'or I 

I 

I 1  

*(4)$ It shalt bc the duty of the first Vict-Chancellor to t t r  > 

make such statutes and regulations as may t c  necessary. 
*@ the approval of  the Chancellor and submit them to the 

spective fauthoriti;.s comp~tent to deal with them for 
t T eir disposal. Such statutes and regulations when framed 
shall be publisld in th: Tamfl Nadu Goveritmtnt Gazette. 

. *  ~ , ' 

I 

r t  , s r  , 

' 

t 1 

I CHAPTER XI. 
C . '  

i 

" I .  , , M~SCBUANBOUS. 
" , 

.-:49. (!) The annual report of the University shal': be Annual report. 
" , . prepared under the direction of the Vice-Chancellor and 
. submitted to the380ard at least one month before tbc 

mdml wkting at whicl: it is  to be conldercd. 
. a * !  "h ' 

L t 
,' '12) The Board shall, after considering the annual 

''I npcrt, forward a copy thereof to the Government. 
, *in 

Z 
is ' (3) ,0n receipt of a copy of the annual report, the, 
; d~tt~m'rnent ' shall cause a copy of such - report together 5 .  

I a.h7their icomments thereon to be laid before the State 
f 
; Legislature. 
p. <,, 1 . I 

In d l  suits and other legal ptoccrdingd h y or against Suits and legal 
iver sit y;'the pleading6 shall bz signcd .a vd verific d by proceedings, 

Rearar and all pmcessts in such suits and procee- 
gs rball be issued to, and 'served on, the Registrar. 
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pil@~g. 51. ~ 1 1  casual vdcancies among the members (other .than 
d'asJa1'  ' . .. eX.9ffi~i~ members) q any authority or o t k r  body of the 
VacanV- .. - Uniwi~ity s b  11 be aledas soon as conveniently maY,t% and 

the person nominated in a oasual vacancy shall be a mmw 
her of, such authority hi body fop the remainder of the 
term for wsch thi: memb;:r in whose place be is nominated 
would have held ~fficci:: 

Provided that no clasuil vaoancy shall be filled, if such 
vacancy occurs within six 'monthe- before the date of t k  
ew;:: of the tzrrn of tbe member of any authority or 0 t h  
body of the University. + 

validation of 52, WO act or proceeding of any autbority or other bbdy 
asts md 
proceedmgs. of the University shall be-invalidated merely by 'reason of . 

the existence of a vr cancy or of any defect or il regularity 
in the appointment ofla msmber. of any autbority or of-. ,2 

oth:r body of the University or of any defect or irregula- f 
rity in any such act or proceeding not affecting the merits - 6 
of the case or on ths ground that the Board did not mect :I: ' 7, 
once in every three: months. ..;B :;d 

Power to 53. ,(I) The ~ovikrirnent 'may, by not ifiuat i'd'd alter, . 4 . 
amend 
Schedule. amend or add to the Scbedule or omit any college or insti- . 

tution specified in the Schedule and upcn the issueof such 
notification, the Schedule shall be deemed to be amnded 
accordingly. 

. (2) Every notification issued under su b-sation(1 
as soon as possible aftqit is-is;sued,:be p l a d  on th table 
of both Houses of the Legislatun, and if, before the- 
expiry of the session ig.pvhieh ,it i s  so, placed, cr the next 
ression, bot I Houses a& in haking any modification in ! 

any quch, nc bification or ,both Hopsesl agree that: - 
.: - I T q ~ ?  - : :C + !  . : l-Mytt[on :qhpuld not .,kp i&&d, thi',notifieafibn 

aft& l%ye ,effect bdy s u ~ b  modified lfor$jv 
' effect; a~ the ease niaybk, so howeveri t,ht a 

fiation or annulmintnsliall be withb*t 
validity of anything ppvioy sly gone u 
tion... % - '  

. r r'? J , . I t  . 
r '  +,f , 

54. .. (1) On and frdm the appointed 
of the ,Madras Univemity *Act., 1923 

aui 3 923) and the, M@dw~i Vnive~sit " Nadu.Act ' ( 33 of 1965). (lipreinafter ' +  . in , t . . +  . I .  - - C 

* Any reference to the dadurai Un iversity brat 
eonstrued as a reference to the Madurai-Kamaraj University 
. Act by virtue Of seat ion of the-hladurai University (Amendment 

.. :!s?2eit. -,-- """ adSBc /a l  P r o ~ i ~ ~ ~ n s ) & ; , ~ 9 7 8 ( T a m i ~ ~ ~ ~ ~ ~ t ~ 8 ~ ~ . ~ ~ ~ ~ ~ ~  1: - ' ' 8.,tr,1+,. h -. ,\+ ... 
:? X 

%,.* 
. .* * .  'abioh.wns deemed to kavq'sogne into to+ on tho- 31263 ; ,qlyIg, m. . . # f d ,  . > !  ' , . " 1 :  ; t ; 4 ;g>-:i$$~ < %  .# $ 6  

- s v  - . . * ! i:"-{': 

*., m w 9 ~ t r ‘ .  - . . * 3 



to as the said Acts) shall czase to apply in respect of the 
agricultural colleges and the institutions to which this 
Act applies. 

(2) Such cesszr shall not affect- 

(a) the previous operation of th,: said Acts ; or 

(b) any penalty, forfeiture or punishment, incurred in 
respect of any offence committ~d against the said Acts ; 
or 

(c) any invzstigation, !egal proceeding or remedy in 
respoct of such penalty, forfeiture or punishment, and any 
such investigation, legal proceeding or remedy may be 
instituted, continued or enforccd and any such penalty, 
forfeiture or punishment may be imposed a s  if this Act 
'ii;ad not been passed, 

:i (3) Notwithstanding anything contained in sub-section 
(I), all statutes, ordinances and regulations made under the 
said Acts and in fore  on the appointed dzy, ,y,hall, in so 
far as th-y are not inconsistent with the provisions of this 
Act, continue to bz. in force until they are repealed by 
*statutes and regulations to be made under this Act. 

55. The Tamil Nadu Agricultural University O~dinanc~, Repeal. 
3971 (Tamil Nadu Ordinance 2 of 1971), is hereby repealed. 

THE SCHEDULE. 

f See szctions 1 (3) and 53 (1) .] 

(1) Agriculiu ra! College and Research Institute, 
Coirubatore. 

(2) Agrlml tural College, Mhdurai. . ,.- . %  , % 

- (3) 4 1  Research and Education Units situate within 
. .the AgriculturalCollege and Rs~earch Institute, Coim 
&am&. 

I >  
(0 41 ~~;r&ar&and Education Units situate within 

:. ' the. ~Agricuhral College, Madurai. 
(5) Hybrid Production Scheme, Satltyamangalam. 

: (6) Agriculturai Research Station, Bhavanisagar. 
(7) Agricultural Rscarcb Station, Aliyar Nagar. 1 

1 (8) Groundnut Research Station, Pollachi. 
(9) .Apple Research Sat ion, Kodaikanal. 

+ 3 
0 0 )  Fruit Researck Station, Periakulam. 
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The followicg Act of the Tarnil Nadu Legiqhtive Assembly received the 
assent 0-1' tllt (!ort'i'nor on the 9th February 1991 and is hereby publkhcd for 
general ini'cl, , , , i \t io~l - 

ACT No. 12 ODi 1991. 

An Act further to ctmend the Tamil Na&u Ag9-icultural Uwiversify Act, 1971. 

KI!: it ennctrd 'I? ?fie Legislative Assem1)lp of rhe State of 'i'an~il Xat11.1 in the 
Porty-first Year of the Republic of India as follows :- 

1. (1) ' r h i ~  Avt lilny bz ~al lcd  the Tamil Nadu Agsicultnral University shod title and 
(Amendment) Act, 1991. commencement. 

(2) I t  shall be deemed to have come into force on the 26th day oif 
Oatober 1990. 

2. In  section 1 CIC the 'rnniil Nnilu Agriculti?ral University Act, 1971 hamdment of 
r referred to aq the principal Act), fur sub-sectim (I), the following d o n  1. 

on shall be substituted, namely:- 

" (1) This ;let ]nay be cdlecl 11lc Tamil Nadu Ct, D. Naidu Amicul- 
t d  Univemity Ad, 1971. ''. 

3. In section 2 of 'the principal Act, for clause ( q ) ,  the following c k w e  Amendmeat of 
shall be substituted, namely:- section 2. 

" (q)  " University " means the Tamil Nadu G.D. Naidu Agricultural , 
University established under .section 3. ". 

4. In section 3 of the principal Act, in sub-seetion (I), for the eKpI!Wi~ni Amendment of 
" by the name Tamil N d u  Agricultural University ", the expression " by the wtion 6, 
name Tamil Nadu G.D . Naidu Agricultuml University " &all be wufhstituteil. 

5. In aection W )  of the principal Act, for the expremion " T a d  Nadu Amendment of 
Agricultural University '*, occurring in two places, the expression " Tamil section 40. 
Nudu C. 1). S;ritlu Agricullurd Cniscigf~it0y " :h:~ll be subht:fulcd. 

6 .  ltefercncea to " Tamil Xt~clil A g ~ ~ i c l i l t i ~ ~ ~ . ~ l  llniversity " and " T:~r:lil construdim of 
Nadu Aglicultud Universily Act " in any Act or in my rile, natifimuion, references to 
proceeding, order, regulation, by-law or other inGrument mctde or imueil under "Tamil Nadu Agricultural such Act or " statutee " and " rqdationL " made( ar continued in force under University ., and 
the principal Act &all be cmstrued as references to ' Tamil Nadu G. D. Nddu ctTmil ~ a d u  
Agricultural University " and " Tamil Nadu G. D. Naidu Agricultural Univer- A ~ i d t u r a l  
i t y  Act ", respeetivdy. Unimity Act ". 

7. Where immediately before the 26th October 1990, any legal prweedinga bgal p r d -  
are pending to tvhich the " Tamil Nadu Agricultural University " L a party, hS- 
" Tamil Nadu G. D. N&du AgriculturaJ University " sihall be deemed to be 
substituted for the ' Tamil Nadu A&cultu~al. University " in thme 
pmcecdings. 

8. (1) The Tnt;,il Nadu Agriz,lltnrd University (Xmcndment) Ordi- T h d  Nada Ordinance 7 of nance, 1990 is 111:rcby repealed. 19%. 
(2) Not\\rith\!ttnding &Itch repeal, anythinp done or any actiw taken 

under the principal .<let, as amended by the said Ordinancej shall'be deemed to 
I-~ave bcen done or taken under the  principd Act, as amended b3. this Act. ! 

"3 
1 (By order of the Go~rernor.) .. - . 

-. - , .  .( 

1 ! P. SBYASINBII PETET{*, 
' 55 Xccretary to @o.vern?nent, Lazo Depurt,,zerzt. 

8 ,  -; *;.: / 1 ,  ., 1 ..a - - . . 
- 

D PUBLISH~D BY THE D U L ~ ~ ~ R  OF STATIONERY *ND P R ~ ~ I N C .  MADRAS. 
ON BEHALF OF THE G O W E N T  OF TAMIL NADU 

(A Group) IV-2 Ex. (82)-2 
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Part IV-Seation 2 
! 

Taspfl Ndu Acts ad thhixm. 

The following Act of the Tamil Nadu Legislative Assembly received thhc 
assent of the Governor on the lsb May 1992 qnd ia hereby published for 
gcneral information :- 

ACT No. 16 OF 1992. 

An Act firrther to avtend the TanziZ N&L G.D.1 Naidzcj Agricultural Un4versity 
Act, 1971. 

BE it e n e e d  by the Legislative Assembly of the btate of Tamil Nadu i~ the 
Forty-third Year of the Republic of India as followq :- 

1. (1) This Act may be called the Tad1 N d u  G.D. Naidu Agricultural Short title and 

University (Amendment) Act, 1992. commencanmG 

(2) It shall come into force ab once. 

the following sub-sect6on shall be substituted, namely :- 

" (1) This Aet may bc called the Tamil Nadu Agricultural University 

.(. Ju section 2 ot' the principal Act, for clause ( q ) ,  the following elauM ~~h~ d 
~11:111 he sul)stituted, namely :- ' section 2. , 

" ( q )  " university " nleanr the Tamil Nadu Agricultural ;Tnivepdfit?. . 
established undcr section 3.  ". 

Ih Crrn~lnl 1V-3. Ex. f26Ol-1 r 65 1 
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f i  

Amendanent of 
t m i o n  3. 

4. In section 3 of the principal Act, in sub-sation (I), for the expression 
" by the name Tamil N d u  G.D. haidu Agricultural University ", the cxpres- 

. @on " by the name Tamil Nadu Agricultural University " shall be substituted. 

'Amendanent of 5. In section 40 of the principal Act!, for thc expression "'l'arnil Npdu 
40. G.1): ,Paidu Agricultural University ", occurring in two places, the expression 

" T@l Nadu Agricultural University " shall be eubstituted. 
k 

-don of ' 6 .  References to " Tamil Nadu O.D. Naidu A g r i c u l m  University " and 
wferences to " Tamil Nadu G.D. Naidu Agricultural Univer$ty Act " in any Act or in any "Tamil Nadu 
0.p. Naidu rule, notscation, proceeding, order, readtion, by-lrtw or other instwmenb 
Agr~cultural 
University made or issued under such &li or " statutes " md "regulations" made or conti- 
and "Tamil nued in force under the principal Acrb shall be construed as references to 
Nadu G.D. 
Naidu Agri- " Tamil Kadu flgricultural University " apd " Tamil Naclu Agricultural Uni- 
caltural Unf; vemity Act ", respectively. 

I vsrsity Act . 

Legal ICr 
$"i' Where immediately before the date of publication of the Tamil Nadu 

proceedings. O.Ili,, Naidu Agriculbural University (Amendment) Act, 1992 in the Ta?)zil 

Ncdu Government Gaette, m y  legal proceedings are pending to which the 
" Tamil M u  G.D. Na'du Agridtural University " i$ a paz ty, '' T d l  Nadu 
Agricultural University " shall be deemed to be aubstihted for the " Tarnil 
N ~ l u  G.D. Naidu Agricultural University " in tho% proceedings. 

-2 - 

(By order of the Governor.) 

MD. ISMAIL, 
Secretary to Bover?t??zent, L m  Depnrtnzent. 
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f Tllc following Act of the Tamil Nadu Legislative' Amembly received the 
tribent of  the Oovmnor on the 14th October 1992 and is hereby published for 
general information :- 

Aclt No. 52 OF 1992.. 

A?& Act further to amend the Tomil N&u AgricuZturaZ University Act, 1971. 

BE it enacted by the Legislative Asdernbly of the State of Tamil Nadu in the 
Forty-third Year of the Republia of India aa follows :- 

1. This Act may be called the Tamil Npdu ' ~ ~ r i c u l t u r a l  1;niversity shod ale. 
('I'll ir(1 AmenGnient) Act, 1992. 

1 3 
2. In section 11 of the Tamil Nadu Agricultural University Act, 1971, -dFfi,Of 

to sub-section (I), the following proviso shall be added, namely :- 

" Provided that if the Chancellor doea nob approve any of .the persons 
in the panel so recommended' by.the committee, he may take steps to 
constitute another committee, in accordance with sub-section (2)) tc, give a fresh 
panel of three different names and shall appoint one of the persons named in 
the fresh panel as the Vice-Chmcellor. ". 

1 
! 

(By order of the 'aovernor) 

Secretary 
w. I S ~ ~ I i )  

Gouernmertt, Low Deparinzcnt. 
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TAMIL NADU 

, EXTRAOR,DINA RY rusrlanm sr AurncmlTr , 

NESDAY, MARaH 17, 1993 

u Legislative Assembly received the 
ruary 1943 and is hereby published for 

r- 
3. ~btwithstanding anything contained in the principal Act, as amended Vice Chandler 

by this Act, or in any other law for the time being in force, or in any judg- to cease to 
hold office. ment, decree or order of any couft or othcs ttuthority, the Vice-Chancellor of 

the Tamil Nadu Agricultural University holdink office as such immediately 
Inbore €he date of the publication of this Act iq the T a d ?  Nadu 6 w e r n m n t  
Gazette 8kgl1, on and from the date of such publlration, coilse to hold office :IS 
F U C ~  Vice-Ohancellor . 

(By order of the Governor) 

31. M r n R A r n N ,  
Secretary to Govem~ment, Law uepcurtment. 

- " - . .nz - ,- . 
b 
- - -  

*-9--- -- 
PRINTED AND PUBLISHED BY THE D ~ R  OF STATIONERY ANDPRIF~TINO 

ON BEHALF OF THE GOVERNMENT OF TAMIL NA W _- -- 
- 4  , , 

( A  Group) IV-2 Ex. 038) 



ACT No. 4 OF 1994. 

macted by tbe ~eghlat ive Asqembly of the State of Tamil Nadu in the 
-fourth Year of the \Republic of India as follows :- 

., Thb Act may be called the Tamil Nadu Agricultural University 
ndment) Act, 1993. 

" Provided that a member of the, Board, who is elected ox nominated 

the date on which he ceasq to be, a member of that electorate or1 body, or 
the holder of that appointment, aa the case may be. ". 
. 3. I n  section 22 of thc principal Act, to sub-scct,ion (:I),  the following 

proviso shall be added, namely:- 

" Provided that a mcmber of the Academic Council who isl no~ninatrcl 
in hi8 capacity as the holden of a particular appointment shall c e w  to he 
a membezb of the Academic Council from the date on which he ceases to be 
the holder of that appointment. ". 

4. Fox the removal of doubts, it is hereby dcclarcd that;, notwitlwtanding 
anything contained in my law for the time being in force or in any judgment, 
decree or order of any -9, every perBon who had been elected .or nominated 
to  the Board d Management or the Academic Council, as the carre may he, 
of the Tamil Nadu Agricultnral Univerkdty ia his capacity aq, tz member of 
a particular electorate or body, or the holder of a particular appointment, 
and who had c w e d  to bq, a member1 of that electorate or body, or the holder 
of that appointment;, but 2lolding ofRce as a member in any of the aforesaid 
authorities of the Tamil Medu Agricultaral University irpimettiately before 
the date of the publication of this Act in the Tamil Abdu ~ G ~ v e ~ ~ n m e n t  Gaze te 
&dl cease to be a member of that authority of the Tamil fkadu ~@<ct~lturai 

.University on the date of such publication. 

(By o ~ d e ~  of #B Uuve~aor) 

Ir. rtlmlmaw. 7 .  . . 

Sccretary to Govon7ninz !, Law Departtnent. 

Short title. 

Amendment of 
section 18. 

Amendment of 
section 22. 

Removal of 
doubts. 



Am No. 15 OF 1995. 
< 

Actfurther to amend the Tamfl Nadu Agrtcultural UnOv~sfty ~ c t ,  1971. 

BE it :enacted by the Legislative Assembly of the Ptate of Tamil Nadu :in2 the 
Fom-sixth Year of the Republio of India as follows :- 

(2) It  shall come into force on such date as the State Government may, by 
no tifi@tion, appoint. 

After w o n  16 of the Tamil Nadu Agriculturzl University Act, 1971 (here- In8ertion of 
referred to a$ the principal Act), the following section shall be inserted, new scotion 

i 

I r.' 
=ye>*:. r 

d Amendment of 
section 18. 

(1) under the heading " Ulass I-Ex-oBio ", for clauses (e) and (f), the 
following clauses shall be s .& bstitutec! , namely :- 

" (e) Chief Engineer (Agricult~ ral Engineering] ; 

( f )  Director of Horticulture and Plantation Crcps;" ; 

(2) u nder the head illg " Class 11-0tller ~ o n l b ~ r . 7  " ,- 

(a) in clause (g), the ~ 3 r d  '' and " occurring at the end, shall he omitted ; 
! 

(b) for clause (R), the followirg clauses shall be substituted, namely :- 

" (h) one member elected by the members c\f tllc Legislative ~sscmbly of 
tlle State of Tamil Natlu frclnl uniong thcnlsclvcs : 

Provided that no member s:, elected shall be disqualifid for being a 
member of the Legislative Assmbly ; and 

(i) )two members representing apr iov l t ~  re, horticultl re, agricnltaral 
engineering, agro processing, food processing or agro exports, no~ninated by the 
Government. ". 

(By order uf the Governor.) 

j 

(AGtAUp) LV-2 Ex. (354)-3 
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The following Act of the Tam11 Nadu Leglslatlve Assembly rece~ved the assent o f  
the Governor on the 4th December 2000 and 1s heleby published for general 
~nforrnat~on: 

ACT No. 45 OF 2000. 

,411 , e l (  t fiir.tlicr. to trrricrlrl fhc) Ttrtriil Ntrtlri A g ~ . ~ c i ~ l t ~ ~ ~ . t r l  l/rii\-et:\itj, Act. 1971 

Dr ~t enacted by the Leg~slatlve Assembly of the State of Tanlil Nadu In the Fifty-first 
Year of the Republlc of Indla as follows:- 

1 .  'This Act may be called the Tamil Nadu Agricultural University (Amendment) 
Act, 2000. 

2. In section 18 of the Tamil Nadu Agricultural University Act, 1971, after sub- 
section (2), the following sub-section shall be inserted, namely:- 

Short title. 

Amendment of  
section 18. I 

"(2-A) In case the Secretary to Government, Finance Department, is 
unable to attend the meetings of the Board, for any reason, he may depute any officer 
of his department not lower in rank than that of Joint Secretary to Government to 
attend the meetings. The officer so deputed shall have the right to take part in the 
discussions of the meetings and shall have the right to vote.". 

(By order of the Governor) - 

K. PARTHASARATHY, 
Secretary to Government, 

Law Department. 
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An Act further to amend the Tamil Nadu Agricultural University Act, 1971.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-ninth year of Republic of India as follows:

1. (1) This Act may be called the Tamil Nadu Agricultural University (Amendment) 
Act, 2018.

     (2) It shall come in to force at once.

2. In section 11 of the Tamil Nadu Agricultural University Act, 1971 (hereinafter 
referred to as the principal Act), in sub-section (3), after the proviso, the following proviso 
shall be added, namely:-

    “Provided further that a person appointed as Vice-Chancellor shall retire from 
offi ce if, during the term of his offi ce, he completes the age of seventy years.”. 

3. Notwithstanding anything contained in the principal Act, as amended 
by this Act, the Vice-Chancellor of the Tamil Nadu Agricultural University 
holding offi ce as such immediately before the date of the publication of this Act 
in the Tamil Nadu Government Gazette, shall continue to hold offi ce as such
Vice-Chancellor, for a term of three years from the date on which he entered upon his 
offi ce.

Short title and com-
mencement.

Amendment of 
section 11.

Vice-Chancellor to 
continue to hold 
offi ce.

Tamil Nadu 
Act 
8 of 1971.

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 14th July 2018 and is hereby published for general 
information:—

ACT No.  35  of 2018.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 25th July 2019 and is hereby published for general 
information:—

ACT No. 20 OF 2019.

Tamil Nadu 
    Act 8 of 1971.

An Act further to amend the Tamil Nadu  Agricultural University  Act, 1971.

Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Seventieth year of Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Agricultural University 
(Amendment) Act, 2019.

     (2)  It shall come into force at once.

2. In section 18 of the Tamil Nadu Agricultural University Act, 1971, in 
sub-section (2), under the heading “Class I - Ex-offi  cio”, for clauses (g) and (h), the 
following clauses shall be substituted, namely:—

“(g) Chief Conservator of  Forests;

 (h) Commissioner or Director of Agricultural Marketing and 
                   Agri Business; and

 (i) Registrar.”. 

Short title and         
commencement.

 Amendment of     
Section 18.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (FAC),

Law Department.
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